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THE MINISTER OF LABOUR 
(SHl • RAGHUNA'l'HA REDDY): (a) 
No s;-.xific complaints have been re-
ceive<.! regarding increased exploita-
tiem of women workers in bidi and 
building industries under the contract 
labour System. 

(b) The Minimum Wages Act 1948, 
applies equally to the employees en-
gaged in the scheduled employments 
both employed directly or under con-
tractors. Employments in any tobacco 
(including bidi making) manufacturing 
is already included in Part I of tbe 
Schedule to the Act. Similarly the 
employments on the building opera-
tions and maintenance of building 
are also covered under the Act. The 
appropriate Government for fixation I 
revision and enforcement of minimum 
wages for bidi workers and .bulk of 
building employment industry is the 
State Government in the State Sphere 
who have notified minimum wages for 
the employees. The Central Govem-
ment haVe also revised the minimum 
wages on 25th April, 1973 in the build-
in, industry. 

(c) The Minimum Wages Act which 
is applicable to Bidi and Building l'n-
dustriell and the Contract Labour (Re-
gulation and Abolition) Act, 1970 and 
the Rules framed thereunder are likely 
to help in reducing ll1e exploitation, if 
any, of women labour and pro~ding 
them some amenities as are available 
to direct labour in other indulltries. 
The C.P.W.D. has also made elaborate 
provisions in the Model Rules for the 
protection and health and sanitary 
arrangements for workers employed 
by the C.P.W.D. or its contractors. 
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-180. SHRI PRIYA RANJAN DAS 

MUNSI: Will the Minister of STEEL 

AND MINES be pleased to state the 
specific ways and means adopted 110 

make profit or to make up the 1081 at 

least marginally in the public nctor 

units of Steel? 

THE MINISTER OF REA VY IN-

DUSTRY AND STEEL AND MINES 

(SHRI T. A. PAl); As on 31st March 

1973, Hindustan Steel Um1ted had 

Incurred a total loss of Rs. 250.88 

crores, on an equity investment of 

Rs. 610.85 crores, after mllklng full 

provisiOn for depreciation of Rs. 1114.03 

crores and interest or fixed loans ot 




